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P e r m s  B eB cilH  aa^ rr I.m b  M thi 
S citM t to Tm II Hk4m

.4112. SHRJ R . JEEVARATUINAM : 
WiU the MiaUicr FINANCE b« 
to ftUie :

(a) the number of pertont beoeflted io 
Ttmil N*<hi uodcr the acbetDc Loto *McUf* 
tiU datr;

I

(b) ibe afloooot dbtrlbulad u iukr tbit 
•cbeoM »o far; aod

(c) tb« oucnbcT c i vilUfc« cuvcicd 7

THE MINISTFR OF STATE IN THE 
MINISTRY OP FINANCE (SHJU 
JANARDHANA POOJARY) : (a) to (p). 
Banki orgioiic credit campi a t p trt of tbf 
ovcfall iDcatttfct uodcrtakeo by ibeoi to 
bfiof about aocckratcd credit fttaittaooe to 
weaker tcctioRi. No cctifral fDooitoriof of 
credit carepi it comidered feaiible or 
O'ccftaary a o i the preceoi data rcportiag 
tn ttxn  doci DOi yiaU lolonnaciofi io roepect 
vi the oambef of the cfedit campt beld, 
amouiit d ttbancd atMj bencftdariea Involved. 
H o«cvtr, advaoccf to weaker lectkMH by ali 
Scbedulfd ComaAcrctal Bankt io the State of 
Tamil Nada a t at ibe rod of December
I9SS were l i t .  525 crorvt to 3099441 
borrowal accounu.

Loaai to R kktbaw  P a tlcn  la A adbn  " 
P radrtli

4U 3. SHRI C. SAMBU : Will the 
Minister ol FINANCE be pkmscd to 
lU te ;

(a) wbetber ibe braocbes of tbe 
lyiiiooalited baokt iocludiaf Syodkau Baok 
io Aadbra Pradesh are oot impkcneAliaf 
ceruio Employmeei Scbaoies like 
Yoor Rickthaw* Schetne;

(b) whether Oovenuoent 
any coaiplaiott Io this ratMd; aad

(c) if 10. fhc tctlco taken ibcfeof> T

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (•) U> .(c). 
Tbe'ioforiDatioo is being cdlecicd a i^  wiU. 
be laid oo the Table of the Hotise io the 
n te n t possible*

Loaae by N atloaallsed Baaks Uader 
Self Employmeot Scheme

_ _
•% •

4114. DR. 8. JAOATHRAKSHAKAN : 
Will the Minister of FINANCE, be pleated 
to  S la te :

j
(a) the varkMs steps takeo to improve 

the system of giving ^Self’Emplo>ment 
Soheoie** loans by aatiooalised banki, bank-
wiae;

|b ) whether ibere are any complatott of 
inordinate delay hi saoctioning of credits;

|c) whether any directives have been 
issued by the Reserve Bsok of India to keep 
up the time scbedulet;

(d) wbrther p;»t sancfioo follow-up ii 
dooe till the complete repayment of ioatM at 
per tcbedule; aod

(e) the number of banks which have 
incurred loastt on tbh aocoont T

THE MINISTER OF STATE IN THE 
MINISTRY OP • FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The
seheme for providing Self-Employment 
opportunities to Educated Unemployed 
Youth U being continued during 1986-87 
atwl the remaining period of 7th Five Year 
Plao with the foltowing medificatioos ;

(I) 30% of the saoctioni will be 
reserved for Scheduled C atte/ 
Scheduled Tribe bcncfiviartes.

*

(ii) The ceiling on loan for induitrial 
ventures has been enbsnced from 
Rs. 25.000 to Rs. 35.000 and for 
business ventures. * it has been 
reduced to Rs. 15,000.

(Ui) A oeiliog 00 family income of 
Rs, lO.COO per annum supported by 
an affidavit to be given by tbe 
beiKficiary has been iotioduoed.

(iv) I.T.L passed youths are now eligible 
to set up industrial and tetvice 
ventures under Ibe tchrme.

<

The Self-Employment Scheme for Urban. 
Poor (SEPUP) was ' laundied from 1st 
September. 1986 ooly. Tbe questioD of



4S Writ$€n Answ§n m a r c h  25,1917

r^ iew  of the tcbeme for briogiai about 
further improvcmcot io the taactioo aod 

’ disbursement of loaot couki be coottdered 
only after watchiDg tbe perfonnaooe of the 
•cbeme for tooie period.

(b) and <c). Wb k  tbere m ar oot b« 
ioordlnale delay in laoctiootog of cr«Jil» 
Reserve Baok of lodia/O ovenm cot are 
iftsuiog iostnictkms to banks for speediog op 
of uoctioDini/Jisburseincot of loan propouta 
from time to tioie. As regards tbe Self- 
Employment Scheme for Educated Uo- 
enaployed Youths (SEEUV) Reserve Bank 
of India bad issued directives to tbe banks 
on 15tb January. 1917 and again on 27th 
February, 19S7 advising ibetn to gear up 
their micbinery to achieve tbe urges within 
tbe stipulated dale.

As regarJs Self-Employment Programme 
for Urban Poor (SEPUP) the progress in tiM 
impUm^ntation of the programme has bceia 
under constant review by tbe OovetooienC 
as well as Reserve Bank of India and tbe 
banks were advised to complete sancttoo of 
loans before tbe end of February, 1987. On 
a review *of position, a further tiine opto 
31st March, 1987 has been given Io the 
banks to sanction loans under the 
programme.

(d) It is too early to make any aisesa- 
ment of repiyment performance, since under 
SEPUP the repayment would commence after 
a grace period of 3 monibs. However, the 
banks are required to supervise these loan 
accounts in the same manner as their other 
loans for similar activities and ensure proper 
end-use of funds.

(e) Reserve Bank of India has reported 
that the advaoces to tbe weaker Mctiona 
under priority sectors are eitended on 
cOncessiontI rate of interest in accordance 
with tbe broad policy objectives. It is difficult 
to arrive at the extent of losses Incurred by 
tbe banks.

[Transtatfon]

P ayaen t of Hoasc Rent Allowance
to Ceotral GoTernmeaf Enployees

k 4*

4115. SHR] MANVENDRA S IN G H : 
Will the Minister of FINANCE be pleased to 
•Ute :

(a) wbeiber under the present rules both 
the huaband aa well as wife in Ceotral 
Ooverninent Services are not eligible for 
grant of House Rent Allowance in c&se 
eiifaer of them ia allo tted ' a Oovernmeot 
accomodation; and

(b) if so; whether Oovcrmocnt propose 
to antend tbe rulea so as to allow the House* 
Rent Allowance to tbe spouse who b u  not 
been alloited Oovemmfnt accommodation ?

THE MINISTER OF STATE IN THE 
MINISTRY OP f i n a n c e  (SHRI B K. 
OAOHVI) ; (a> Under extant rules a 
Oovemmeot servant shall not be eotitled to 
boose rent allowance if bis wife/her husband 
has been allotted accommodation at tbe 
same sution by the Central CovtrniDeot. 
State Covemmeot, and autooomous public 
undertaking or sami*Oovcmmeat organba* 
tion such as ttonicipality. Port Trust etc,, 
whether be/she resides in that accommoda-
tion or he/she resides Mparstely io
accommodatioo rented by him/her.

. •
(b) No such proposal is under considera-

tion of the Oovtmmeot.

[Bmrthk]

Protectlea of Oefeace la su lla lie a s  aad 
N atieaal MoaMsenls In Paris 

of Boaliey

4116. PROF. MADHU DANDAVATE : 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleated to su te  :

(a) whether (be Bombay Hills Project 
has been frustrated by the reoewvd quarry-
ing operatl9os;

(b) whether on the basis of tbe 
Maharashtra Oovemment Act on abolition 
of sob soil rights Oovernmcnt have not been 
abla to tackle the proMem;

(c) whether vital Defence Installatiooa 
is  tbe Cheflabor-TrooBbay area a r t  the worst 
affected hi cooaequeoce; and«

(d) steps taken to overcocne the situa« 
lion and protect oatljoal monumenu liki 
Borivli National Park and Andberi•Gilbert 
H ill?

THE MINISTER OF STATE IN THB 
MINISTRY OP ENVIRONMENT AND 
FORESTS (SHRI Z. R. A N SA RI): (>) 10




